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Mr.M.Chanda for the applicant. 
Application is totally misconceived as 
relies are directed only for quashing 
the appintment of respondent No.4 
without claiming any relief for the 
applicants themselves as they would 
c-i..airn to be entitled i-he- c,onsequent 
upon quashing the appointment of 
respondent No.4. The relief of declara-
tion sought cannot be granted in 
isolation. as the applicarrhave not 
disclosed any grievance relating to 
themselves in aid of which the declara-
tion is necessary. We are theréf ore, 
inclined to reject the application as 
not maintainab e. However at the requst 
of Mr.M.Chanda/4,. e- allowed to withdraw JL*- 
 / to enable the applicants to adopt appro-. 

priate remedies is if they are-agrievéd... 
4r 

by any acti 4on of appcmment t-I- 
affecting a-ny legal rightp. 	- 	- 
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Particulars of the Applicants 

Shri Ganesh Chandra 2arman 
	 'I 

I- 	 * 

Son of Late Bhupen Chandra Barman 

2, Shri Ramen Kumar Das 

Son of Shri Anadhiram Das 

Shri Khagen Baishya 

Son of Shri Nabin Baishya 

4, Shri Pabitra Kumar Nath 

Son of late Srikanta Nath 

pplicants 

All the 4 applicants are serving as Group'D' 

Sepoy, under the Commissioner, Customs and Central 

Excise, Shillong and presently posted in the office 

of the Assistant Commissioner, Customs and Central 

Excise, Guwahati, 

2. 	Particulars of the Respondents 

10 Union of India 
 

through the Secretary to the Govt. of India 

Department of Revenue 

Ministry of Finance, 

New Delhi 
I 

Commissioner of Central Excise, 

Shiilong. 
3 
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3. Additional Commissioner (P&v) 
j 	V 

Customs & Central Excise, 	
V 

Shillong 
4 

4, Smt. Lidaris Syiemiong, 

Office of the Commissioner of 
a 	1. 4. 	V 

Customs and Central Excise, 
. 	 - 	 a 

Shi2. long 
.44 	4 

Respondents 

Particulars for which this application is rtade. 

This application is made against the 

• 	Establishment Order No. 222/95 dated 17.7.95 and 
t 	 C. 	 •- 	4$. 	• 4$• 	 V 	 - 

also against the appointment order of Smt. Lidaris 

Syiemiong issued under Office Memorandum. No. 11/31J 
- 	 .. 

7/E.T.II/90 dated 4.8.1995, appointing her as 
• 

Assistant Librarian, against the vacant post of 
V - 	 I 	 V 4- 	. 	 - 

Lower Division Clerk, 
1 	4.. 

Jurisdiction 	 - 
I) 	 ;- 

That the applicants declare that the 

subject matter of this application is within the 

jurisdiction of 
V
this lion'ble Tribunal. 

So 
V 	

Limitation. 
• 	 4V  _44 

That the applicants further declare that 

this application is filed within the period of limita-

- tion prescribed under Section 21 of the Administrative 

Tribunals Act. - 

CAM2 
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6, 	facts of the Case 

6.1 	That the applicants are citizens of India 
I 	 4 	 . 	 I. 	.. 	 I 	• 

and as such they are entitled to all the rights and 

	

4L 	 • 	•? 

privileges guaranteed by the Constitution of India. 
4 	 I 	 •• 

All the applicants are serving as Group 'D' Sepoy, 
• 	 • 	

44 	.44'• 

under the Commissioner, Customs and Central Excise, 

Shillong and presently posted as Group 'DO Sepoy in 
4 	 1 	 4 	 .4 	4 	 - - 

the Office of the Assistant Commissioner, Customs and 

5,. Central Excise, Guwahati.- 	# 'Ia- 1.444 

:j 

	

6.2 	That all the applicants have passed Matricu- 
I • 	 • 	.4 	 4, 

lation Examination and they ar eligible for consi- 
1.•i 	 II 	. 	.4. 	- 	. 	 •- 

deration of appointment to the post of Lower Division 
.tlt. 	; 	 • g, 	 44 	4 

Clerks. 
4 	 4 	 - 

	

6.3 	That your applicants initially joined under 
I 	 ' 

Collector, Customs & Central Excise as Sepoy on 
• 	4 	• 	• 	 - 

different dates and also acquired the requisite 
4. 	 - 	 I 	 • 	4 

qualification for promotion to the posts of Lower 

Division Clerks. The detail particulars are given 
4 	• 	4 	• 	 I 	 •14 

below : 

Name of the. Educational 
	* bate of iritial Date of passing applicant

1.. qualification 	 appointment as 	exam, for Gr.D 
Sepoy 	. 	officers for 

promotion to 
the grade of 
L.D.C, 

1 

	

- 1.Gariesh Ch.Barman 	Matricula,ttjon March,1987 	16.5.1994 
Examination 

• 	 passed 

2,Ramen Kr. Das 	 -do.- 	 11.8.1983 	 31.8.1992 
3.Khagen Baishya 	-do- 	18.3.81 	 31.8.92 
4,Pabitra Nath 	-do- 	8.11.1983 . 	31.8.92 
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6.4 	That all the 4 applicants being eligible 

for appearing in the promotion Examination for Lower 

Division Clerks. They have appeared in the Promotion 

Examination and declared successful by the respondents. 

• 	 The applicant No. 2,3 and 4 appeared inthe promotion 

Examination held on 14th & 15th April, 1992 and applicant 

No, lappeared in the promotion Examination held on 20th 
& 21st December, . 1993 and all the applicants were 

declared successful vide establjsent order No. 249/92 

dated 31st August, 1992 and also vide Establishment Order 

No. 144/94 dated 16.5,1994 and after declaration of 

aforesaid result of promotion examination, the applicants 

are waiting for their turn for promotion to the post of 
Lower Division Clerks. 

Copy of the Estab1jsent Order No. 249/92 

dated 31.8.1992 and Establjslent Order No.144/94 

dated 16.5. 94 are enclosed as Annexure 1 and 2 respectively 

6.5 	
That. Smt. Lidarls $aiemiong, wife of late 

Peter Lyngdh, Exu-Inspector, Customs and Cenjal Excise, 

Shillong who e,ired while on duty, she was appointed 

by the respondents as Lower Division Clerk(jn short L.D.C,) 

n the yoar 193, although she was a nonm 	candidate 
with an undertaking from her, that she would acquire 

17-  

the requisite.qualifiCation Within a period of two years, 
i.e. respondent No,. 4 is required to pass Matriculation 

Examination within a period of two years for regular 

(;V4I?Xg4( c?.4 /2ai q t- 
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appojntnt of her service in the cactre of L.D.C. 
but unfortunately she could not acquire the requisite 

qualification for regular appointment to the post 

	

¶ 	.4 

of L.D.C. on compassionate ground. 

6.6. 	That the appointment of respondent No.4 - 	,. 	• 	.•. 
to the post of L.D.C. was terminated with effect 

from 7.8.95 (F/N) vide Establishment Order No.249/95 
44 	$ 	 * 	* 	 4 

dated 4.8,1995 as she could not acquire requisite 
I 	

.1 

educatjonal qualificaj 0 . It is further stated in 
the termination order that the same is issued in 

concurrence with Ministrys communication P. No. -A-

l29l2/25/94Ad_IIX_B dated 29.4. 1995. 

	

4 .. 	
\.- 	•44 

A copy of the termination Order issued 

under Estthlisent Order No. 249/95 is enclosed as 

Annexure..3, 

6,7 	
Most surprisingly, respondent No. 2 vide 

* 	I
I 	I Establjsent Order No. 222/95 dated 17.7.95 wherein 

	

- 	
-z 	•. 

it is stated that in exercise of powers vested vide 

Ministry's letter No. A12012/45/90._III...B dated • 
10.4.90 a suPerxn.unary post of Library- Assistant in t 	4 	 '• 

the pay scale of Rs. 95O20..ji5o..EB...,25_15QQ is created 
• 	 •• 	 4* 

in view of extra..orainary circumstances, arising out 
1 	 - 	 • 	 •  

of compassionate appointment case 	
1 

of Ms Lidarjs 

Syiemiong, wife of late Peter Lyngdoh, Ex-Inspector 

	

•.; 	.4 	 • 	
1 	1* 

of Customs and Central Excise, Shillong who expired 

while on duty. It is also stated that for being 

eligible, to be appointed in the said post, the 

aI fz5 
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I ,,  

incumbent will have to have df Book Keeping 
I - 

and proficiency in basic account keeping and 
II 	' 	

I 

english. It is further stated in the said order 

that consequent upon the above creation 1 (one) 
• 	 I. 	 • 	 I 	 . 	

I. 	 I 

post of L.D.C. from compassionate appointment quota 

is hereby diverted as 4aatching saving. . This 

decision of the eornmissioner of Central Jxcise, 

is highly illegal, contradictory, arbitrary and 

violative of the GovernmentPolicy, instruction and 
I. 	- 	 I 	 • 	 t 	 - 

rules for compassionate appointment as well a -s 

this decision has adversely affected the promotion 

prospect of the present applicants as well as other 

similarly situated Employees, of Group 'D' category 

who are waiting in the qua for long time for 

promotion to the post of L.D.C. Therefore this 

decision of the Commissioner issued under Establi-

shment Order No. 222/95 dated 17.7.95 be set aside 

and quashed. 

A copy of the Establishment Order No.222/95 

dated 17.7.95 is enclosed as Annexure-4. 

6.8 	That surprisingly respondent No. 4 is 
a 

further appointed as Library Assistant in the 

scale of pay of Rs. 950-1500/- vide- Office Memorandum 

No. 11/31/7/E.T.II/90 dated 4.8.95 although is not 

having requisite qualification for the post of 

Library Assistant in the scale of Rs, 950-1500/-. 

(~2~ /&a T"'a , 
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Moreover, one post of L.D.C. is diverted for 

ereation of the said post of Libray Assistant in 

the scale of pay of Rs. 950-1500/-, whereas, in 

the Establishment Order No. 222/95, it is also 

stated that a supernumary post of Library Assistant. 

s created, if the supernumary post i created in 

that event there was no question of diversion of 

the post of L.D.C. for supernumary post of Library 

Assistant. The order itself is contradictory, and 

the same is violative of policy, instruction/rule 

of Central Government for appointment of compassion-

ate ground. Therefore the appointment of respondent 

No. 4 to the post of Library Assistant is liable 

to be set aside and quashed. 

A copy of the appointment letter dated 

4.8995 is enclosed as Annexure-5. 

	

6.9 	That the present applicants hereby make 

it clear that they are not against the compassionate 

appointment of respondent No. 4 if the same is made 

in accordance with rules but the present application 

is made against ttie diversion of 1 post of L.D.C. 

whereby the promotion prospect of the present 

applicants have adversely affected, as a result of 
*4 	• 1 

diversion of 1 post of L.D.C, for creation of the 

post of Library Assiatant to accommodate respondent 

No, 4 in -violation of all rules, regulation and 

	

; 	 .1. 	 •- 	 -• 

9a4tt V< a I /bA 11k4/K 
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policy of decision for compassionate vouratisw. app-

oMtment, which already establishes malafide, favourtism. 

on the part of the respondents. 

Further, the applicants beg to state that 

the respondent No. 4 has already availed two years 

of relaxation.on compassionate appointment to the 

post of L.D.C. therefore further two years of relaxa-

tion to the post of Library Assistant on compassionate 

appointment cannot be extended in accordance with 

rules. The action of the respondents is highly illegal 

malafide, favourtism and unfair. 

6,10 That the applicants beg to state that very 

recently Smt. Promila Narzary, wife of late Jyothi 

Ranjan Narzary, tx-Inspector of Customs and Central 

Excise, who cLied while onduty, was appointed in the 

cadre of Group D with effect from 19.7.1995, as Smti 

]romila Narzary, not having requisite qualification 

• 	for appointment on compassionate ground in the cadre 

of L.D.C. but she was not given a-ny opportunity in 

the cadre of Group C  post like respondent No. 4. 

Therefore it appears that further 	of Library 

Assistant, in the scale of Rs. 950-1500 diverting 1 

post of L..D,C, is arbitrary, discriminatory and 

violative of rules of compassionate appointment as 

such the appointment order dated 4.8.95 is liable to 

be set aside and quashed* 

i ci I2 j4&, 
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6.11 That the rule for compassionate appointment 

clearly states that on compassionate appointment 

relevant recruitment rule must be folJ.owd, and the 

educational qualification may be temporarily relaxed 

for aperiod of two years, but if the candidate cannot 
-r 	• 

acquire the prescribed qualif&catjon then the service 

must be terminated. The relevant rule of compassionate 

appointment clearly states that the appointment on 

relaxation of educational qualification on compassion- 

ate ground can be made for a period of two years •. 	/ 
only. 

Therefore it is quite clear that after a period of 2 

years educational qualification cannot be relaxed for 

compassionate appointment, but in the instant case, 

to avoid the compassionate appointment rule laid down 

by the Govt, in the case, of respondent No. 4 the 

respondent No. 2 very clearly created a post of 

	

- 	diverting. 
Library Ajtt Airmalixg one post of L.D.C. without 

.4; 	 .. 	 4•. 	 - 

Considering the far reaching adverse effect, in the 

matter of promotion prospect of the applicants who 

are waiting for a very long time for promotion in 

the cadre of L.D.C. 

The applicanbeg to state that educational 

qualification cannot be relaxed for a period of 3rd 

year as per rule for compassionate appointment but 

the same is violated in the instant case of compassion... 

ate appointment. The authorities should have appointed 
the respondent No.4 in the cadre of Group 'DI post 

- 	on compassionate ground, like Smt. Promila Narzary. 

61 

42tS4< 	/9 
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6.12 That the applicant beg to state that when 

supernurary post of Library Assistant is created, then 

the question of diverting 1 post of L.D.C. fortbhe same 

does not arise. Therefore the establishment order 

dated 17.7.95 is contradictory itself but the same was 

issued with the intention to favour the respondent No.4 

by the respondent No. 2 In this connection it may be 

stated that there is no fixed quota of compassionate 

• 	appointment, however, the appointment is made from 

direct recruitment quota even then the applicants 

are adversely affected as because proportionate 

• 	promotion quota of L.D.C. would also be reduced as a 

result of diversion of 1 post of L.D.C. Therefore order 

dated 17.7.95 be set aside and quashed as because the 

interest of the applicant has adversely affected. 

6.13 This application is made bonafide and for the 

cause of justice. 

7. 	eliefs prayed for 

- 	 Under the factsand circumstances stated above 

the applicants pray for the following reliefs : 

10 That the Establishment order No. 222/95 

dated 17.7.95 (Annexure..4) be set aside 

and quashed. 

• 	 2 	That the appointment order issued under 

letter No.249/95 dt. 4.8.95 (Annexure-3) 

be set aside and quashed. 

av- 
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Or 

3. That the 1-Ion.'ble Tribunal be pleased 

to declare that the diversion of 1 post 

of L.D.C. for creation of the post of 

Library Assistant for appointment of 

Respondent No. 4 for 3rd consecutive year 

without having requisite qualification is 

illegal and violative of compassionate 

appointment scheme issued by the Govt. of 

India. 

4 	Cost of the óase 

The aboverelief is prayed on the following 

amongst other 

.-GROUNDS- 

1. For that the applicants are available and 

waiting tor promotion to the post of L.D.C. 

after passing the Promotion Examination. 

• 	 2•1 1or that the illegal appointment of 

respondent No. 4 for the 3rd consecutive 

year without having requisite qualification 

OR 	 on compassionate ground in the cadre of 

Group 'C' post is highly illegal and 

arbitrary. 

• 	 3 	For that ciiversion of 1 post of L.i).C, for 

creation ot the post of Library Assistant 

to accouunodate respondent No. 4, have 
VO 

indefin1t-ey reduced the total number of 

• 	 vacant post of L.D.C. 1 thereby promotion 

qalta 
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a 	- 

prospect of the applicants also reduced 
• 	• 	 - 

to the extent of 1 post. 

For that when supernumary post of 

Library Assistant is created therefore 

d.ivetsion of I post of L.D.C. is illegal. 

For that the post of Library Assistant is 

analogous to the post of L.D.C. and belong 

ed to Group I CI category where Matricula.. 
• 	

tion is essential educational qualifica.. 

: tion but the respondent No. 4 could not 

acquire the same within a stipulated 

period of 2 years as per rules. Therefore, 

further appointment to the post of 

Library Assistant and further relaxation 

- 	of two years for compassionate appoint- 

mentis illegal. 

60 	or that respondent No. 3 acted malafide 

• 	by appointing respondent No. 4 for the - 

period of 3rd year without having requi-

• site educational qualification. 
- •, 	• 

7. 	Interim Reliefs prayed for. 

That the appointment order dated 4.8.95 
t 	 - 	 •. 

(Annexure.3) issued in favour of respondent 

No. 4 be stayed till disposal of this instant 

application. 

CJ • 	 q 9or 
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The above prayei,is made on the grounds 

explained in para 7 of this application. 

9. 	That the present applicants declare that 
- 	 - 

they have not filed any other application before 
• 	• 	 4 	 1 

any other Court or Tribunal on this subject. 
• 	 • 	 . 

10 0 	That there is no any other rule/law save 

and except filing the application before this 

Hon'ble Tribunal. 

11. 	Particulars of the Postal Orders : 

Posta Order No. 	: 

Date of Issue 	: 

- 3. 	Issued from 	: G.P.O., Guwahatj 
- 

4. 	Payable at 	 : G.P.O., Guwaha -tj 

Index of documents are enclosed 

Enclosures 

As per Index. 

/ 

j% Ia,z LM/V 
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• 	 '.4. 	 . 	 .•. 	 4... 

I, Shri Ganesh Ch. Barman, Son of late 

•- Bhupen chandra Barman, resident of Guwahati do 

hereby, declare and verify the statements made in 

paragraphs 1 to 13 of this application are •  true to 

my knowledge*  And belief. I have not suppressed any 

material facts. I also declare that I have been 

authorised by the other applicants to sign th&s 

verification, . - 

I sign this verification on this the 	day 

of August, 1995. 	, 

Place : Guwáhatj 	 $IGNATUR 

Date : 

* 
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ANNEXURE -1 

- 1 

CUSTOMS AND CENTRAL EXCISE : SHILLONG 

ESTABLISHMENT ORDER NO, 249/92 
DATED.SHILLONG tTHE '31ST AUGUST, 1992 

• 	 '.! 	 - 	 -• 	 t 	, 	 - 	 - 	 , 

Subject : Promotion Examination for Gr. D Officers 
4tor promotion to ,,the grade of .L.D.c. held 
Ofl'14th.&].5th,Aprjl, .1992. 

The result of the above mentioned Exainjn- 
ation he1don.14th & 15thAprj],'92 is declared as 
under  

Note :-' (P) indicate paper in which the candidate 
* 	 ihas passed - 

(F) indicate paper in which the candidate 
has failed 

(A) indicate paper in which the candidate has 

(.) irdicate paper passed in .the earlier 
Examination. - - 

' 	Roll No, 	Namd 	Paper 
III (type Remarks 

• test) - 

- 	2 	3 	4 
— 

5 6 
• 	., 	• . S7shri 	 . 

• 	191  . ,B.P.$ohkhet 	a 	— F 
2. 	,AiN,Kharbarnon  

, 	
MotüiRáIan' 	- 	— F 

4 	1 Lok ttath Deka 	- 	— F' 81 
&en 4Mohahay 	- • 	— 

6. * 4Nrioil Baiia 	P 	P F 
70t 	

I.B.Lajn 	 p 	p P 
80 	Sudam Ch.Dhar 	— 	— P 

' 	9 0 	Ra€an Señgupt • 	 Pass in all subjects 
• 	10. 	(ripainó 	Das p' do 

110 Debülijsh Chak- p -do- 
raborty & 	 • * 

• 	I 
Sankar Chakra- P 

•1 	.1.borty 	•. 

1&tazul Hussain 	P 	P P 

c;;;A 	f14- 



ANXUR. J. (Contä.) 
I, 	 4 

4 .  1 

al 2 3 4 5 ' 	 6 

 
• 	

• 

Padma Kanta 
Deka Barman 

- P 
. 

Pass in all Subjects 

 D.P.Haokip P.  p p -do- 
 M;Snból Singh ' 	p p 	,' p -do- 

17.' M.t4anj Singh - 
- A 

18. S.I.Sixigh P P 	* A 
' 	19. 
* 

SASingh 
- A Passed in all subject, 

20. 'Nonü'Gogoj - - 

21, Kajiash Tewarj - - P gassed in all subject 
22. Shyma]. Kr. Das 

- 4 . 	P passed in all subject 23, Subhash Ch&c- P raborty -do-. 

V*Thangziala A 	A 
Iiladhar Sajkja P 	P. 

26, Sahabudding Ah- P 	P 
ed 

 Hemakanta Baruah - 	- 

 Bifld Changmaj - 	- 

 Naraiyan Kogyung - 	- 

 Deben Pathorj - 	- 

 Pradip Das , A 	A 
 M,Rahwn P 	P 

33., S.Ch. Roy p 	P 
34, Lohit Gogoj 00 - 

 Sarat Talukdar P 	P 
 RamenKr.Daz P 	P 

 Banamajj Das' - 	-' 
 Khagen Baishya - 	- 

 Kusha] Ch.Sajkja - 	- 

 Ajit Ch.Bora - 	- 

 P.K.Sajrnan 	' - 	- 

 Ranjan Kr.Das P 	P 
43, H.Bor 

 D.Basumatory -' 
 Umesh Ch.Bora 
Kama]. Gogoi 

Baharu]. Islam P 	P 

A 
P 	Passed in all' subjects 
p 	 -do- 

P -do- 
F 

P Passejn all subjects 
F 

A 

'P Passed in all 'subjects 
P -do- 
P 
P Passed in all subjects 
p ' 	 -do- 
P Passed in all subjects 
P , 

P 

P 

F 
P 

F '  

P Passed in all subjects 
F 
F 

LI 

ç4L4 4  d,601 4'L 
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ANNEXURE.-1 (Contd.) 

1• 2 3 4 5 6 

 P.Kr. Nath P P P Passed in all Subjects 
 Hazarat Ali P p P 

 Sitendra Ch.Roy P P F 

 Nuina]. Ch.Sonowal. - P Passed in all subjects 
 Sarat Ch. - - F 

Hazarika - 

 Bijoy Krishna  
Deb 

 Torun Ch.Gogoi  

56, Pulin Dehingia P P P 

 Budheswar - F 
Dehingia 

 Swapan Kr.Seal P P Passed in all subjects 

sd/-i D.D.INGTY 

ADDITIONAL COLLECTOR C P & V ) 
CUSTOMS & CENTRAL EXCISE - :SHILLONG 

4 	 41 

lx~ 
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ANNEXURE - 2 

CUSTOMS AND CENTRAL EXCISE : SHILLONG 

C. iio. II(31)12/ET.II/93/ 	Dated :- 

ESTABLISHMENT ORDER NO 144/94. 

ATED HILLONG THE 16TH MAY 1994 
4 	

4 	
p 	 4 

Subject : Promotion Examination for Cr. D Officers for 
- 	promotion to the grade of L.D. C. held on 20th 

and 21st December 1993- 

Publishing of result reg :- 

The result of the above mentioned Examination held 
on 20th and. 21st December, 1993 is declared as under :- 

Note :- (P) indicate paper in which the candidate has 
passed 

(F) indicate paper in which the candidate has 
-. failed. 

(A) indicate paper in which the candidate has 
absent. 

(-) indicate paper passed in the earlier 
Examination*  

bathe o Name 'of Càndidat Roll No, Paper 	Rmarks 

- 
• 	Division,  

. 

1' 2 3 4 	5 	6 	7 

Hqr.Off ice B.F.Sohkhet 	-' SHEX-I - 	- 	P 

A. M.Kharbamon SHEX'-2 - 	- 	P 

Matuir Rabman SHEX-3 - 	- 	P 
- 

Lok Nath Deka SHEX-4 - 	- 	P 

Jogen Moshahary SHEX-5 - 	- 	P 
.4 	 . 	. 
Mrjdul Barua $HEX-6 - 	- 	P 

7' 

SHEX.-7 

(agartala) Sudam Ch Dhar SHEX-8 

(Dibrugarh) Raizul Hussain SHEX-.9 

SI 	Surjya Kanta Das SHEX-lO 

- - p 

- - p 

- - p 

p p p 

oA1q 	(9avv- 
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ANNEXURE -2 (Contd.) 
' 	4*• 

IV 

4 5 6 
- 	 - 

Impha]. 	Y.Mani Singh 	SMEX-Il 	- A 

S. X • Singh 	SHEX-i. 2 	- - P 
* 

Tinsukia Monu Gogoi 	SHEX-13 	 - P 
• 	 ••. • 	 , 	4-; 

Jorhat 	Binod Changmai SHEX-14 	- 	P 

Digboi 	Sarat Ch.Hazarika SMEX-15 	- - P 

Binoy Kr.Deb 	SHEX-16 	- - P 
'1 	 .' 	 . 	• 	-Il, 

	

Torun Ch.Gogoi SHEX-17 	- - F 
- 	 *4 

	

PulinDehingia SHEX-18 	- A 

Jorhat 	Deben Pathori 	SHEX-19 	- 	P 

radip Das 	SHEX..20 	A A A 
-4, 	 4 	f4 	 4•4.,I 

Jorhat 	Lohit Gogoi 	SHEX-21 	- - P 

Tezpur 	P.K.Daimari 	SI-IEX-22 	- - P 
.- 	 - 	- 

	

Ranjan Kr. Das SHEX-23 	- 	P 
i 	$ 	 -ji 	 t 

D.Basumatory 	SHEX.-24 	- 	A 
- 	1- •. 

	

Kushal Ch, SaikiaSHEX-25 	 A 

Kathal Gogoi 	$HEX-26 	- 	P 
• 	 • 	 - 	 •4,4S 

Budheswar 	SHEX-27 	- - P 
• Dehingia 

Hireswar Bora 	SHEX-2.8 	P P P 
, ,j-• 	I- 	I- 	- 	• • i. 

R.R.Bora 	SHEX-29 	A A A 
I - t - 	 - e ,.-• 	• 	4 

Ajit Ch.Bora 	SFIEX-30 	- 	P 
4 	 . 	 - 

Guwahatj G.Ch.Barman 	SHEX-31 	P - P P 

Sjlchar 	V. Thangziala 	SHEX-32 	A A A 
- 	 *-, 	.---'- 

Dhubri 	Baha
.
rul Islam 	SHEX-33 	- P 

	

Ranjit Kr.Barga- SMEX-34 	P p p 
Is 	yary41; $. 	 .1 

	

Sitendra Ch.Roy SHEX-35 	- - P 
fit 	. 

5c3,/-. EVA M.R.MYNNIEWTA 
Deputy Coflector( P.& V) 

ICustomS and Centrai Excise:Shillong 
4 	 A 
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ANNEXURE - 2 (Contd.) 

C.No. II(31)12/ET.II/93 	Dated :- 

Copy forwarded for information and necessary action to : 

.1. The Assistant Collector, Customs and Central 

Exercse, 	(All). Copy meant for 

concerned candidates are enclosed for delivery. 

2 0 	Supdt.-(Hqrs), Customs and Central Excise, Shillong. 
Copy meant for concerned candidates are enclosed 
for delivery. 

nclo : As above 
Sd!- EVA M.R.HYNNIEWTA 
Deputy Dollector(P&v) 

Customs and Central Excise:shillong 

4 

/ 

-J 

/ 



ANLEXURE -3 

.7. 
CUSTOMS AD CENTRAL EXCISE :: SHILLONG 

ESTABLISHMENT ORDER NO. 249/95 

DATED,SHILLONG THE 4thFAtJGUST, 1995 

Subject : Termination of service of Smti. 
Lidaris Syiemiong, L.D.C. 

As Smti. Lidaris Syiemiong, L.D.C. could not 

acquire the requisite educational qualification 

within the stipulated period her service as L.D.C. is 

hereby terminated with effect from 07.08.95(P/14). 

This issues in concurrence with Ministrys 

communication P. No. A-12012/25/94...Ad...III_B dated 
29.04.05 

Sd/1  J L NGILNELA 
ADDITIONAL COMMISSIONER (P&v) 

CUSTOMS AND CENTRAL EXCISE : SHILLONG 

C o  No. 11(31)7/ET-11/90 	15406-11(A) dated 4.8.95 
t Copy for information and necessary action to : 

The buperintendent (Training Cell), Customs and 
• Central Excise, Shillong. He is requested to 
• relieve 5mti Lidaris 5yiemiong, L.D.C. .e.f. 

O7-O8-95(k'/N) positively. Copy meant for $mti. 
•yiemiongis enclosed. 

Sxnti. Lidarjs 8yiemiong, L.D.C. 

C.A.O./P.A.O/A.c.A.O, Customs and Central Excise, 
i Shillong. 

4, Confidential Branch of Hqrs. dffice, 5hi2iong. 

5. 	duard tile.. 

Sd/- T.L.NGEiJ 
ADITIONAL cONMI SSIONER (P&v) 

CUSTOMS ANb CENTRAL ESE : SHLLONG 
* 	1 



ANNEXURE - 4 

1/ 

CUSTOMS AND CENTRAL EXCISE ; SHILLONG 

ESTABLISHMENT ORDER NO. '  222/95 

DATED SHILLONG THE 17th JULY, 95 

In exercise of powers vested vide Ministry's letter 

N,No. A_12012/45/90-ADIIIB dated 10.04.900 a superanume-

rary post of Library Assistant in the pay scale of J950- 

_20.-1150-EB-25-1500 is hereby created in view of the extra- 

- ordinary circumstances arising out of compassionate appoin-
tment case of Ms. Lidaris 5yiemiong, W/o late Peter Lyngdoh 

Ex-Inspeôtór of Ctoms and Central Excise, Shillong who 

expired while on duty. For being eligible to be appointed 

in the said post, the incumbent will nìave to have knowledge 

ot. book keeping and proficiency in basic account-keeping 

and English. 

Consequent upon the above creation, I(one) post of 

L.D.C. from compassionate-appointment quota is hereby 

diverted as matcning saving. 

Sd!- L.R.Mithran 

Commissioner of Central Excise:Shillong 

C. No. II(31)7/ET.lI/90 14354-61/A Dated 17 JUL 1995 

Copy' forcatdeci for infoxmation and necesary action to z 

11 	Sri R.K.Mjtra, Under Secretary, Section Ad.III.B, 
Central Board of Excise & Customs, New Delhi. 

20 ' The P.A.O./C.A.O. of Hqrs.Office, Shillong. 

3. 	The A.C.A.O(Accts) of Hqrs. Office,Shillong 

40 	The Superintendent(Training Cell) of Hqrs. Office, 
Shillong. - 

5. 	Ms. Lidaris Syiemiong. 

6 1 	General Sécrétary, Gr.'C' ExecutiVe Officers' 
Association/Gr.'C Ministerial Officers' Association 

V. 	 Group'D' Officers' Association, Shillong, 

Guard rile. 

Sd!- EVA M.R.HYNNIETA 
DEPUTY COMMISSIONER ( P & V ) 

CUSTOMS AND CENTRAL EXCISE : .SHILLONG' 

V 	
e 
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ANNEXi3RE '-5 

OFFICE OF THE COLLECTOR OF CUSTOMS AND 

5 CENTR,IJ EXCISE : SHXLONG 
4 '  

C.No. 11/3117/ET.II/90 	Dated 4.8.1995 

With reference to his/her application/intervjew/ 
S 
	

recommendation of the Staff Selection Commission 
Shri/smti Lidaris Sylemiong is hereby ottered a 

temporary post of Library Assistant in the male 

of pay Rs. 950-20-115U-EB-25-1500 plus the usual 

allowaiiáes as sanction4d y the Government of India. 

:H1s/her appontrñent will. be stibjct to the foliwoing 
'terms and oñditions, 	 ' 	 * 

I ,  

1, 

i, AA. ~ 

The appointment is purely temporary and will 

be governed by the. C.C.S. (T.S.) Rules 1965 and 
- 

'is liable to termination without assigning any 
tea66n under ulê 5. 

4 	 4 

He/She will be on probation for period of two 

which may however be extended at the 

discretion of the appointing authority. 
ft. 	I 4• 	 - 	 - 

He/She will have to comply with requirements of 
the C.C.S. (Conduct) Rules, 1964 and the plural 
Marriage Act, All Rules or'Orders already in 
'existancé or issued from time to time regariding 

I I. 

attendance duties discipline.. Conditions of 
S 

 'seivjce eta, will autOthaticafl.y be applicable to 

hinVher. . 	
I- - 

iv.. He/She must be willing to serve any where with-
:. 

in the juisdiction of thig Collectorate. 
1 	 ft 	 I S  

He/She should give a declaration of his/her town 
'. for thé purpose of L.T.C. within 6 (six) months 

from'the date of entry iz&td servIce. 

He/She should pass the prescribed Departmental 
' Exanjnatjon within two 'years of his/her appoint-

mezi ilure 'to w1ii6h may lead to h&/her service 
being t termináted 

• • 	- - 	 r * 

1tA-e& cJ 



ANNEXE - 5 (Contd.)) 

That the seniority of the candidate of direct 
recruit vls-a-vis promotee hill be assigned 
according to the Instruction issued by the 

- 	'Minist±y. from time to time. 
-I 	 - 

His/hex retention in service in future subject 
to hi/hér being found áuitablé for Govt, service 
in all repect. 

His/her appointment is subject to the production 

of medial certificate of Fitness from the Civil 

Süigeon/Assjta Srgeon in case of Group'D' 

stff oraly and subjectto hià/her taking an oath 

of alleqiancè to the Constitutiori of India. 

He/She is liable to Transfer/Posting within the 
• 	 Collectorate to which he/she is nominated and 

under no carcumstance/hjs/her request for transfer 
• 	 to any other Collectorate will be entertained. 

Applicable to candidates appointed on cpmpassionat 
ground. 

The appointment ispurely provisional subject to 

satisfactory Police Verification Report. 

The educational qualificat&on has been relaxed as 

a special case. He/She has to acquire requisite 
educational qualification viz, 	 _____ class 
within two years from the date of appointment, 

He/She should acquire the requisite speed in type 
writing as failure to pass the type writing test 
will debar him her from drawing increments in 

the pay scale and he/she will nothe entitled to 
the confirmation, 

Applicable to candidates claiming to be belonging 
- the Scheduled Castes/Scheduled Tribes : 

- 	 t1The appointment is provisional and is subject to 
- 

	

	
the caste/trbbe certificate being verified through 
the proper channels and if the verification reveal 



/ 

ANNEXURE-5 (contd.) 
it 	 ...s 	•-t 

"that the claim to belong to SC/ST j  as the 
case-may be, is false, the services will-be out 

• prejudical such further action as may be- taken 
under the provisions of the Indian Penal Code 
for production of false Certificate. 

fl•4 	 4_ 	•• 	 4 	 • 	f 

If the offer is accepted by hi/her, he/she 

- should zepot fór duty 'tà the Addi1ional Commièsioner 

of Customs '& Céritral Excis, Sliillong immediately, but 

in ny case riot later tharilS (ffteeri) dars from the 

• date of receipt óf this 6ffér 1f he/she fails to do so, 
- 'the 6ff e of appointmen will be treated as cancelled, 

t 	4 	 ' 	'4 	• 	 - 	 ' - 

He/She should submit the following documents 

alonwitth hinVher joinirg report. 
- 	•• 	 ': ' 	 I 

The Medical fitness certificate in the form 

eñdi.oséd óbtainablé from the 'Civil Sugeon/ 

sistañt Surgeon 'on roduction of the enclosed 
latter .  to hinVher, 	' 

The original Matriculartion Certificate and 
óthér Certificate iI suppór' of age,educa-tional 
4u1.ifjcation etc. 

If he/she claims to be member of Sc/ST *  he/she 
sh6uld submit ihe original certificates in 

suppórtóf his/her statement mehtioned in the 

'endlosed from duly si4ried by any of the following 
Officers. 

District Magistrate/Addjtjofl District Magistra-

te/Collector/Deputy Commissioner/Additional Dy. 
Commissioner/Dy. Collector/Ist Class Stipendary 

	

Magistrate/Sub_Djvjsjo 	Magistrate/Talu)ca 
Magistrate/Executive Magistrate Extra Assistant 
Commissioner. 

Chief Presidency 	 Chief 
Presidency Magistrate/presidency Magistrate. 

Revenue Officer not below the rank of Tehsildar. 

-. 
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ANNEXURE - (Contd.) 

d. Sub-Divisional Officer of the area where the 

candidates and or his family normally resides 

iv. 	Two certificate of character in the enclosed form 

not more than three month old from two gazetted Officer. 

One of the Certificates should be attested by the Distric 

Magistrate or Sub-Divisional District Magistrate or 

their superior Officer. 

V. K 	A declaration in form enclosed regarding marriage 

No Objection Certificate from his/her previous 

employer and release order fcom his/her employer accep-

ting' his/her resignation from that service. 

Atténstation form in triplicate duly filled ml 

Employment Exchange Registration Card in origi-
nal. 

4. 	No Travelling or other allowances will be 

paid to binVher  for obtaining the Medical or other 
Certificates. 

• 	Sal- J.L.NGILNEIA 
ADDITIONAL COMMISSIONER(P&V) 

CUSTOMS & CENTRAL EXCISE z SHILLONG 

To 

• c.No. II(31)7/ET 11/90 	 Dated 
Copy forwatded to the Assistant Collector Customs and 

• 	Central Excise, 	- for information & Necessary action. 1  
A copy of the joining report alongwith an'attested cops 

of each certificate showing his/her age, educational 
qualification and caste Employment Exchange Registration 

• Card (in original) etc. may please be sent to this office 
immectiately after his/her Joining. 

Me houid obtain the oath of allegiance trom the 
official and entry to this effect should also be made in 
the Service Bool. 
•2. Copy tothe personal file. - 

SW- J.L.NEILNEIA 
ADDITIONAL CO4MISSIONER (P & V) 

CUSTOMS & CENTRAL EXCISE : SIIILLONG 

I 	 ei. 


